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1.ORDER DALED 12-02-2002,
sw"”lf L Feard shri N.S ingh,learmed counsel

for the Apglicant and shri R,C.,Rath,leatned
ASC appearing for the Respondents,

The applicant who stands transferred /

. L
from store/BDPK to AXEN/RRD/RCTC DY Respondents

: L ,
{;“ E iz im Sl i order dated 15-1-2002 (Annexure-l) has ZOme up
O~ Cofw Ay 'y yefore us seekinge direction to be issued to the

Respondents to relieve him and  to allow him

to join his new assignment at Raghunathpur,s Copy

Hn

of the aforesaid transfer order has not oeen
officially served on the Applicant,who has come

to know aoout his transfer from informal

J/s,oucces and has also ootalned a copy Of the
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TES OF THE REGISTRY ORDERS OF THE TRIBUNAL

\\f\/ Q\' A Q-’Q?\é} Q,\\; transfer ore-r which Las been placed at
A . , _
L e C“r -\ 29y |Annexu re-l.,

AN A ‘ .
%' A A—O &_\\{ “WW\ Learned counsel appearing on behalf of

Q ’R\\/\\\-‘\ :&\
nespond ents,who has accepted notice oA this

DJ O N iy 4 .
- E \ - 0.A., argues that the present Original Application
12| 2— @/ q/

\'V)\ should bDe dismissed as premdture as the applicant

°g C 'has not sought departmental remedy in the matter
in accomiante with sec,20 of the adminiscrative
rriounals Act,1935.

we have considered the matter and find

trac even if the depacrtmental renedy has not

.
s ee QQQ% C\j seen sought in the anher argued oy lLeamed
%\Q_ b% R counsel for the respondents,it will oe in
C&\\ N\t D B UJ\ ordier and in the interestx Of justicCe and
O~ . Lo SN @A A CAS & fairplay if we at this ver stage,direct
k@ C\_QQ\ \ Qﬁ%é’? ):-\ nespond ents +o consider the ma:‘te: by |
(?)\/(X Qb/‘f\ treating the present o.n, Aas A :aptesﬁ.tai‘.icm
- made on behalf of applicant anc take steps té :'f;
r=1ieve the applicant sxpeditiously.In the
%, o alternative, the 2espondents are directed to
8 O pass a reasoned and\f’s’peaking order in the
v e t

matter and communicate the same to the

Applicant within a maximum period of cne

\\‘ month ~ from the date of receipt of a copy
\\‘ of this grder,
rhe 0.4, is disposed of with the

ons ervaticns and directions made aoove,NO costse

mvf O&%e

) ( MANORANJ AN MOMANTY) ‘ (s A, T, RLZ
. huxJABER(JU DICIAL) MEMB ER(ADMN. )
KM/ M, |




